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IN THE CENTRAL ADMINISTRATIVE TRI,,AUNAL 

AHMEDABAD BENCH 

O.A. No.41/93  to OJ./27/93 

óxt2• O.A./27/93 to O.A./33/93 and 

o.A./43/93 and O.A./44/93 

DATE OF DECISION 12-3-1993 

hri P.G.Patel & others 	 Petitioner 

Mr,i.S.Trivedj 
	

Advocate for the Petitioner(s) 

Versus 

Union of India & others 	 Respondent 

Mr.hkil Kurshi 
	

Advocate for the Respondent(s) 

CORAM 

The Hon'ble 	N.?Pe1 
	 : Vice Chairman 

The Hon'b1e1r. V.RciThkrishnan 	 : Admn. Member 



----2--- 

1. Shri P.G.Pate]. 
2 Shri D.M.Patel 

Shri B.S.Baria 
Ahr. &.4.Pate1 
Shri M.S.Pate]. 
Shri R.B.zala 
Shri J.N.Patel 
Shrj. A.V.Baria 
Shri. C.N.Patel 

All are the Casual Labourers, 

Nadiad 

I 
.applicants 

(Advocate : Mr.M.S.Trivedj) 

versus 

iUnI of India through Uz 

'Ihe Secretary, 1 
Lnisry of Telecomrnunlcat].on, 

/ San,Char Bhavan, 
New Delhi. 

2 • TelECommunication District Manager, 
Office of the Telecoiru-rLunjcatjon, 
District Manager, 
Nadiad. 

3. Sub Divisional Officer, 
Office of the Sub Divisional Officer, 
Telegraphs, 
Nadiad. 	 0S• .responzients 

(Advocate : Mr. Akil Kureshi) 



--- 

OI.AL 	OiDEt 

o.ii./11/93 to O.A./27/93 

Q.A./27/93 to o.A./33/93 and 

o../43/93 and o.A./44/93 

Date : 12-3-1993 

Per : Hon'ble Mr.N..Ptel, 

Vice Chairman 

Mr.M.S.Trivedi,learned advoLate for 

the applicant 0  

1ii.ki]. Kureshi,learned advocate for 

14AD 	 the respondents. 

Mr.Trivei states that all the applicants 

have made representations on or about 5th January,193. 

Even if some applic-rits have not made represn-

tations, they may now make it within a period 

of 2 weeks hereof0 All the representations 

received, and , to be received, by the department 

may be traated as having been received within 

time, The representations may be considered and 

decidd as expd.itious1y as possible. The decisions 

taken n the representations made by the 

aplicants may be communicated to them in 

writing and in case of any decision to terminate 



the services of any applicant or applicants, 

such decisiQns may not be implemented for a 

period of 10 days, after communication thereof 

to the concerned applicant(s). If any of the 

applicants feels aggrieved by the decision 

taken on his representation, he will be at 

liberty to move the Tribunal for revival of 

his application by filinc Miscellaneous 

Application. 	T1i1s Ofiginal Application is 

disposed of as above. 

N 
In 	view 	of this 	order 	passed 	in 

Q4, 	Tke M.A. does 	not survive 	and 	stahds 

a.isposed 	of accordingly. 

Sd/. Sd/_ 
V.RadhakriShnarL , ( N.B.Pat1 	) 
Member (M Vice Chairman 

'-4-1 

section jr 	
TribUfl&' 

entraI 	Bench. 



CENTRAL ADMINISTPTLTE TRIBtJNAL 
ADAB BENCH 

J HMEDAB •  

Application r0. 
	

of 199 
Trasr APP1ICaOn No. 	

Old Writ ret. No. 

Certified that no further action is re1ired to be taken and 
the cage is fit for Consjment to the Record Room (Decided).  

Dated : 

COuntersigned : 

Section Off icer/Cot Officer S. Ch,'t 
Sign. of the Dealing Assistant. 
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Submitted: C.AT./JUDiCILSEC210N. 

Original Petition No: 

of  

i.icflaflEOUS Petitian No; 

of 

Shri 
	 Pe it i one r (5) 

Versus. 

Resporden(s). 

This aplicatin has been submitted to the fribunal by 

hri 

Under Secbion 19 of the :'dministrative fribunel 'c;,195. 

It has been scrutinised with reference to the poinaS menbioned in 

the check list in the 1iqit of the previsions conc.ained in the 

;dminiStr3tLVe Irihunal .cb, 1985 and Central •dminisrabiVe 

Tribunals (Procedure) Rules? 1985. 

The •.ppii3tiOn3 has been found in order and may he given 
V 4? CO  

to concerned foL fixation Of aate 	
ë 	 7i )C /  

Ihe apolcatiOfl as not been foundjP orde for the rea.SoS 

	

ro1c 	1 ihe check list Tue ao1 
LCa1b 	a,ce maST e 	LG6d 

to rc-c.ty the same within 14 d/draft letLer is pl 	
below 

r foignot ure. 	
,/  
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KNP24492. 


